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not help you for ever. As they demonstrated
on 17th November, if necessary, time and
again the people and the workers of West
Bengal will demonstrate their strength.

MESSAGE FROM THE LOK SABHA

The Code of Civil Procedure (Amendment)
BUI, 1973

SECRET ARY-GFNIiRAL: Sir, 1 have to
report to the House the following message
received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha:

"In accordance with the provisions of
Rule 120 of the Rules of Procedure and
Conduct of Business in Lok Sabha, 1 am
directed to inform you that Lok Sabha at its
sitting held on the 19th November, 1973,
agreed without any amendment to the Code
of Civil Procedure (Amendment) Rill,
1973, which was passed by Rajya Sabha at
its sitting held on the 12th November,
1973."

MR. DEPUTY CHAIRMAN : The

Hoiisg stands adjourned till 2 p.M.

The House then adjourned for
lunch at twenty minutes past one of
the clock.

The House reassembled after lunch at
two of the clock.
Mr. Deputy Chairman in the Chair

REFERENCE TO ALLEGED ATTACK ON
THE NEW AGE PRESS

SHRI LAL K. ADVANI (Delhi) : Sir, on a
point of personal explanation. Just before we
broke for lunch, Shri Bhupesh Gupta made a
statement, referring to me personally and
saying that the lan Sangh people had attacked
the New Age Press. I was in fact taken
completely by surprise, although on the spot I
said it cannot be true. 1 went and made
enquiries and what
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I found was that perhaps their Delhi paper,
Hindi paper, wrote something about the
Shyam Lai College—there is a Shyam Lai
College in Shahdara—and against the students
of that college. It is this that led to this
incident. I only want to point out that the Ian
Sangh has nothing to do with this happening.
The Editor of the Motherland—whose office
happens to be close by—his car has also been
damaged in the stone throwing and all that.

Therefore, Sir, I would appeal Through you
to the entire House that when allegations of
this kind are made against political parties as
a whole they should be done with the utmost
sense of responsibility and such sweeping
statements should not be made.

MOTION RE TWENTIETH REPORT Ol

THE COMMISSIONER FOR SCHEDULED

CASTES AND SCHEDULED TRIBES FOR
1970-71—Contd.

i THo qto Wavt (mey 539 )
aamfa @, oz amwa fozmervee Ol
forzgez grmA wmw v dmdr fage
g7 & Fam av gw faare v 2 20 ww
7z 4 fmmerwre ofr fazer sims w1
IS ATVAT orAT ¥ AT FW &l %t &Er
FEEAl AT ¥ oulv ogw AW @ 2 fe
aifae zw =yn f& i famsdr feafa o
TIE ATE ¥W TR A% A4 4§ WY Ew
foemr mdw w fE w TmE § owm oW
aEl &1 Tgy ¥, A1 opa dvm 2 fe faer
wify gt fis o3re w1 o4 Tn wwy
AT TR gafr af w2 oafer oz wEr
FoAE qT & v owrr 2

-

amEr Atz 7o 5 oww wrmEd st
A€ gWT A, a1 39 g gfeam o) e
affaat %1 feafs agy swm v gwrr aw
WAL A 4 3A g W o3aw wfy ag
A owest mewfr dft ) @ ¥ e &
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w wAES 3
oYt ag A ¥ %@ v 7 f§ § 39
v mare ® w3 § owEn wven gm faw
far # ag W f& gwe qW &1 qa
dar wix wenfy on gfeam =ife a@m
AAT §1 §T A% T FAT AT F 900
FAE AT FAT T ATAE GUT AV AT
F am 3% 3o & faw, saw faAT &
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wr ¥ fan g¥r T owofs & fAavowaw

gra Afqaw § fqg #1 & fwivwe Ow
ara ¥z wwAl § fF oz A1 ae qfa
& fau war o1 A agA o oSafy @
foor § %1 2 1 Ho oAz =g 2 fFoa
AT e waw ¥ owaw @, I IR A
F aw  werEmn framogEr 2 oW AW
i o o3 At & far s fann
wgg feawrt @@ o2 ows GAr AvEr
2 B =g wd@t @ A & e aroude-
ofadt % ammET, wedE oar g &
FA AT AT FT T AT OWT A OFAAC
arera foart @y § fF gforst o oafe-
Fifaar Wt FEfy a0 wfa & fam qvwe
T UTE F A7 A% w® S fFam s,
e % 9z @q ¥ F fw ozw oAt ¥
T 9T

qH R TAAT TR A AAT 3 ol o3z
- e 0 Ll S

“Amwarat ¥ FEmmr wAr F, fEetAr i
EECI I o

@ o™ oAE q owg owar oW gt ¥

FeqA A1 AT Ay FoAr gwIc EvA W
wrf fastar 2 fagr s 2@ wwATE W
w1 # At 9 A F famoew o A W
1 afsr a7 gw fmfs = & A oo
w1 gt 70 o ¥ adr feafy srw oy mw
Zmy ¥ ouz oam & am & wfan wm owwn
7 & @ w1 fE ozwT AR
¥ oguw ww owwm am 7o awE A fF e
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fr g1 uF wawr a1 | 3 oaw wofs &1 2 917 wiw a3 am

fog @1 s 3 f afedi o enfefai
T owam § faw agy ww owmogwr 3
A wfwwe wERg wgt A% FEa § fw
0% TeAvizws ¥ oanfr @@ gt v Wl
ortent § afd @ ar af 2w
I TeERewT § AW agr avd 9% &t ag
AWEAT TAAT WAwE @1 W@t fe o e
CECICE U PRl o B | DT
dta 7 aw w1 oaww wa owfer feoaw
gl 9 & wiT da feafrar 0 F vy
wer & oy wen wwn gfe faedtaw
Haq § W4 A7 WTHET @Ml 9T 97 7
w1 aremA /a9 4 awr afagm ¥ oww
Al # At afewe mor 3w Ak §
A Al AF sufr ¥ 7 wawwa 9y gw
F7E TR AR % WA W1a F, &1 i
AW E, A1 7w ® ¥y fear wAr 2 e oawey
a1 AE § A g o uEs ad
i a1 wgew @ g Wz §ofeoafy
gl o afmarfedi & s=m@ & fan
AT 9 T A E, A1 EW owel A dav
A7 w oA oAy wwa § o s senw
A g1 wir A&t feafs F § /o0 # 457 feafy
¥ T A I WO AT AT A qgET
2 Az m=r W B o AW & fAv famm
F1 Enm fF dwEly @ §ofwoay
gafa & faw w1 =y fear @mr @ ogad
gl W wfenfadi & wad & fag
femr &% far s@an @ w1 o am
wsdl vz 7 waw g & gfosl oy afe.
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[t me dte wtad
T ¥ W@ F T ouw oagT f T
waet # fedt awrd smarh 2, faen
& gHwr Ty v Gar guwdty dvwAmen &
ZH AT AR

s F1 g & g wm
e st g1 swvadfocs # aow s
W a1 w37 W gem faosr s
g 20 A9 @A Tz fifa féoowo&,
Wt X fraffer 1 of @f wHa @ 3@
q W SA T OF Gz wRt # 4wl
e af 21 00 gfiva & wiw mgard
A A F ST 33 TE g 9y T
fr & =% adr & Tear gwd 3l wm
R T4 AT A o AT ® I AT
far 2 frwa & #v agd g wzad
TaF go W =T ¥ fAv g urnae
a0, §% 6y wfaw o F e @ an
g A aim afe @ a faen g g
7%, 97 A 2 fF o faom # o6 o
F§ FAw g AT 9w 2 afr wwe
T owE Hr arf wmw oad far A owa
Tg w4 gE g 2R oA Fma amm
wafe At @ afer we szt fo
& &g § or fazE w S wf afmfEg
Fy TE

A A oa it § o3 @s % fm
#rf 3T smaer A 3 owE e q¢
BEETE AT 2, 9] wAT ATET
® BE@E] ¥ oS3 A EH AT g
A AE A A W aifaant e
w IAF ATA AG fAA qAr & o4 oAr &
wdl AZRA ¥ Ay wEAl qEar g fE s
oSy gEw oA g wgy ¥ 6 efoew
o wifrast an & fsr w1 s g
fen #1 Ard F fay a1 awwr g W
raar qim e 3w fax § Wk gw agdw
i @A T gad g W gan fAn
ATE TG FAT TEM) W IW AR
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¥ S@EYE @1 9w aq fomr W oW
6 &7 aveaer agar, ®wte o3 favr H
gafa £1 #wir favewe & gfew ol
aifzar 1 st & owe welwal 4 g
AR S ATHEA FEA WEAT F 1 A
w9 ¢ fwag s=w 7 for a7 e wae
Tl & AT wEfedt & are § &t gw e
7 AFd § 1 IR qgA w9 foen qvA 2
A I T AR awma s % fAw
qE¥f, IR AT ¥V, FTE g4 W, 7@

@ &1 W e &1 qEr ®O#H
srae Fon qgw fwwa fe 3 W faer

¥ uWhr g HE

el aF WAL 1 AWEdr §, 4™ AAA
7 fo 7wz fu #fom Al sfeaaat &
fam 15 TeE WY AF 7 GEAE A (oEwe
@1 3 o & ooz ma g B om w1
wig aal & o wgr fear o @ &
AT TN A1 oAwwr wiew gem fE o 9@
Zarer 15 9w fragwa 2 oawi Afwe A
a1 are gwdz famr ogwn &0 @w o@ed 2
wF 2q Azl 00w F7a § f& g @y
afqwr @t 4@l frar o w@r &, gAnE
fordsa & wqATe, FATC OISR ® A9
¥ owg 941 A8 &Y W Wy ¥ & &g
7z Ay ar # f ogw sfew #4603z a@f
fem | g2 nF T ag@r g, fam amEre
1 azeEr #1103 oy aw wGwAr § o
zT g # fafag gfem o aifeard ew
ITAFT F ) WAL F FAC Wl W gAar o
=5 & A1 FAwr Afgwre wyi oag  fe
WTEl, 48 48T KT GE Wi ZrEr aqrar
28 e wd X owy fRAww FEw fe
af @ famr @& fawrfor #t of § gae
Fwfaear § @t fadza fer § 3% amrat
gar qBr ST St fodww ¥ A @At

| o w3 3a i w1 g wor & femosmowr
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Township workers
QTR # A weAr e & @1 qg | sl § owaae s sfew e oafz
SOHETE AU ® TE AT FT OO A & et wwre 1 ogwd wwad @t o 33 e
fag st w1 w9 "w s 97 fr feurdue & sow wwwr faeRwrd gwer
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gfea wiw siffmi o fopd son
qEM, IAR WA wEAT 9@ fAmw e
FaaT afadre fasr @% = gz a7 st O
Al e

arftor St § 3wy aga w9 wey faea
B W@ o g B oam @ apd
famr T 21 Tu¥® A gawr w0f w0 TE
wa, "4 wEwa fRer Fooar W oAy
fraga w=ur f& aoftor st ¥ e W
Y AT gAT W fw w7 I s oA A
T arhT wf Arc A s fayo §o T 9w
Fr wrgear &Y w5 § 57y TRy
THET "%

qratT wF § A1 gaga fewdr @ owed

Awroag wafaw AE F wveRr wEw 2
fe aza & w7 wagm tewdt 2ooAr F
frdza woar agm & ooy w2z W fe
grdrn At @ fabaw 57 &0 dSewd
g wifzm, @fraw Fx  drwrsw gAY
wifgn faar 5 a2f & wogd wr w9 &
FHOUAT AT VA OFT AU WA T
a1 zrsq Tz oz araa fam @k gawr sEe
qIUET wEAr  qifgw SeEr wmE Aaem
gim fF agremr oA § ogw foonr ¥ oow
TAA FETAT & AT FIHET AN A TR T
e fwar 21

wgl A% Fwd # Awfoi oW, g
T A & FAk are # & ¥ wgAr
Tz g 5 et fasid 37 ane f7 faoe-
T ¥ I g wifEm, AT @ oA
At afgr v a2 a7 79 99 F o=
wET F AW TE FEAT Z1 ITE I
g fyeiardt weet =fer e o9 3a fw
THmA ¥, Tz § W oAy

§ gt
Al & afomt o afonfagt & ffem

gy Swh ITC efem wEEEr ®r aEr
Fifeu | 5w a% 37 Br ¥ el wwe &1 #3292
qfqwitz =@ gom, #rf w6 Far # s
g1 gt s el avg W oA AE gni
| a9 % g G oaw § feo A 93 aw
i g6l qr 43 § ag gare wfewe @@
41 % o =T T owE A g9 wEEd F
AT |

Fwramify wien, wgi aw afew Tafa
71 79 A wAx § O foemr 6T
Awfl % qm 9¢ ger e I
Wi W @ wwar | efew  wwfT
wor % fow ag predy gmr & & gm0 T
#, frem #, oW g4 Wi gEe WS
¥ Tl wwfer w¢ ) 79w fowr W
AR Aeina A w4 ar afwery ag g
fr ot waoi wm & g ww fomr § wwfa
dwfedi T g o T Aw WO
arfas wa § AwAr TS BN O A X
w aEt w2 | & wudr wea ¥ fEm
wem & ag oww am w1 ™ fr Aw

]
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W gifeifedi & @7 F fao gl fom
Hooranr a%% 8§ 1 F amw fadew
FAT AEAT Z Fr A g frar § fREw
®E aiz afar ¥ afaw §ar & Oogdy sw &
W FF WA F AT owm Y swdr &)
q¥1

= % udmEor & G| W WA,

3 ZOI A AFT &1 A Zan, Wik
A ¥ weforRTn w1 Ard e el
o sfemfadt w1 % agi frem s
IAF N DT FLA AT ATIRY WG e
ﬁ?mt{%‘q‘(ﬁaﬂwmwaﬁﬁm
Tt fafam anfaat & fAm, gy enfas
Fafy ¥ fan yowr W dmm o AR
fe vp oxEET feaw w9 W fwogAeT

wfar fGwr ¥ WA &7 4%

g wag B f& maadr q sifarfaei
T yaa F fU maw  SgmwEr A
e £1 9A a9z foqr 3o sgad s
Fodt st & ¥ oqm @ & amt
s sz ™ ot AR At g
R Az A FAET F W AT gl wfaw-
fedi & 1 & aw fawr afrmfdl @
wif sprr Tw oA 3R 1 froomgmw
wiiem § A afawrdt v YE Sy femdr
A 2, frey ofmie & wv ¥ Rem) W
FCETT {AAT 9y £ ) a1 & anwwr uw
gzt szt § el wd wed ¥
s AF fror Gl A wTo d Y
fearag Thg SN ST @I FT AT
¥ frizt +=m & = dx § ziawe
s F oy @y g ¥ fF oo fafe
st g, @1 A AW @ = #
mt Aw e fred oz oo e @Y gl
L T

Wﬁim#mﬂfﬂaﬁi
£\ U 7R AUEETED ¥ @Y 3 e
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& Wi, FEmE, FATRT § aNTT gAn
gt w13 £ wrad T 4 g nAwi Irom & g
st fzar R gwg 34 ¥ srE e
w4t @ o w1 &1 & e S agm
fs am @ m% 1w & agrag
UF GzAT 9 F AW git) mErTeg §
oF gfeew Y mar w7 & mit g 9w
T B qareT ¥ B¢ 54T WO
R W% gAY sfwmT amd W A9 @
IEMA THET Aiw AT 9w F oaw I
Ao AT & AR ow
AT FT WA g7& &9 Mr omany A
™ gFT &,
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MR. DEPUTY CHAIRMAN :
Shri Goray.

st o gte Wlgd) - =T AT AT T
a3t o7 ffer &% EviRE F o@aw
T To qlo Mo Wo F WA IT T 8B,
ar §o nHe dfe F Hweda § mogfw
FEH THF F o i gw fav wm &
fHam F0 9T g oam 3T Wl oF
far @t gy afawct w1 odvww F¥ A9
v ®r gwmy afywe foend) W @ W
§er F Tw ¥ WA TW & TEIEA AT
Al 3UY ERAMEd wToRwE E T ¥ #a
o TieEr sy et € s
FrAT wifey | gubw mg ¥ fF 9w
1w fow o a fm B A e @ fee
ot 53X Fwel afre 3w F am A1 #
AT &) wemaTs ZAT g fFosm FoAF e
A =g 9 § A0 3990 9997 92M
framt

SHRI N. 6. GORAY (Maharashtra) : Mr.
Deputy Chairman, Sir, one cannot escape a
sense of disappointment and frustration and
even anger when one goes through this Report

- of the Commissioner for Scheduled Castes
" and Scheduled Tribes

1 will .
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for the year 1970-71. It seems that we are
not at all serious so far as this problem of
the Harijans and the Girijans is concerned.
Discussion of this Report in\this House
has become an annual ritual. When it comes
to expressing our opinions, we express our
sympathy, deep sympathy, and once we
leave  this House, we just forget
everything about it. Sir, you can imagine
that this is the 20th Report that we are
discussing.  And even in this 20th Report,
the Commissioner has remarked, almost
by way of lament, that there ishardlya
single village in the entire country where

untouchability is not practised. Ard this
year, in spite of the reports to the
contrary by the  various State

Governments, it really raises a question as to
how far the Reports can be relied
upon, because, Sir, at page 64 of this Report,
the Commissioner has pointed out that
in realily there may be hardly any
village in the country which may be termed
as absolutely free from this evil. It says
: "The survey conducted by our office
in Mysore has revealed the existence of
untouchability  ir.  villages that had
received prizes for doing excellent work
in  the removal of untouchability". Sir,
this will give you a measure of hypocrisy
which is in practice so far as removal of

untouchability  is  concerned. The
lethargy with which we are working
on this  particular subject can be
proved by going through the
voluminous statement of action taken
on the recommendations of the
Commissioner for Scheduled Castes
and Scheduled Tribes in  his Annual
Report for 1970-71.  There are nearly

151 recommendations. Shri Mirdha is not
here but I would like to ask the Deputy
Minister who is sitting here jusl now to
point out to me a single recommendation that
has been implemented ir the spirit in which
it was made.  Every where, you will find a
note by the Gov ernment in explanation
that 'this habeen referred tothe State
concerned' 'action is likely to be taken', 'it
is unde consideration' and so on. This
yoi will notice on page after page. And eve in
respect of the weighty report which wa
submitted by the Commission which wa
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appointed in 1965 wunder Shri Eliyaper-
umal, the recommendations of that comm-
ission are still under consideration. In
order to make stringent laws regarding
untouchability a Joint Select Committee
has been appointed and even now, i.e.
nine years after the appointment of the
Commission, the report of the Joint
Select Committee is still awaited. This
shows the wurgency with which we
are looking at the problem. We ought to be
honest to ourselves. In this House you
must have noticed that only today we
were so much agitated about the strike
staged by the Indian Airlines employees.
Every five or six months a handful of
people are holding the entire country to
ransom and I won't be surprised if they get
away with it. Most probably they will
get away with it even though the
Minister is putting up a brave face. He
will climb down and meet their demands.
But. what is happening to these lakhs and
crores of Harijans and Girijans0 Hardly
any notice is being taken. Yesterday we had
a debate in which so many hon.
Members  participated. Today in the
press you will not find a single word
about it not even a single line about this
debate. What has the press come to ? It is
only these flashy things, strikes, lock-
outs, murders, etc. which attract their
attention. Here you see nearly ten
crores of people languishing being con-
sidered as untouchables. They are not
entitled to the rights which a human being
should enjoy and this is going on for
thousands  of years. And, when this
House discusses and debates this issue,
the press does not think it worthwhile
even to publish a single line about it.

1973]

Sir. this I mention because whatever'
the discussions that take place here,
whatever  the resolutions and  whatever
the promises, the fact remains that be-
cause these untouchables and these tribals 1
have not now a leader  of the standing j of
Dr. Ambedkar, who could really
organise them, give a fight to us and
throw a challenge to all of us, this com-
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munity remains neglected. Moreover, the
very simple recommendations that are made
in Report after Report remain unfulfilled.
This is a fact of life and 1 would, therefore,
request the Minister who is in charge of this
subject that this particular question should
not be considered as something that can be
slurred over or that can wait or that can be
postponed for years together. This is not
going to happen. I would like the Ministry to
take note of the fact that a new generation
young people are coming up. In Maharashtra
they have organised themselves into whaj
they call the Black Panther Movement. I
know that it is an imitation of the Black
Panther Movement of America. But I can
very well imagine that this Black Panther
Movement in India will become much more
viruleni than the Black Panther Movement ir
America because the Harijans and Giri-jans
here are treated worse than Negroes in
America:* They have a real grievance
Therefore, if you do not want violence tc
erupt all over, if you do not want this
particular community to feel alienated from
the main-stream of our national life, then
sooner you wake up the better.

Sir, I can give instances after instances
from the statement because I think thai far
more important than this Report is the
statement of what the Governmenl has done.
I would only quote to you, Sir, some of these
replies that were given by the Government in
their statement Nos. 7, 12, 94, 130, 131, 133,
139 and 143. Everywhere you will find pro-
crastination; everywhere you will find delay;
everywhere you will find some excuse or the
other. But never has this question been
squarely faced and the points raised tackled
properly whether it is a question of housing
or something else.

Just now my friend has made a point about
housing. What is the Government's proposal?
That 5 per cent is enough just now. And even
these 5 per cent of houses
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are not properly allotted. Why is that hap-
pening ? Because still these people are not
properly organised. I realy wish Sir, that in
some villages and cities in India something
like a Naxalite movement starts |
amongst these people. Unless that is done we
will not wake up. I am not encouraging ; it
but you are making it inevitable. What 11 am
pointing out is that. I do not want | to
encourage violence, but what is this? If you
do not allow people any housing, if you do
not look after their medical treatment, if you
do not give them any opportunity in the
services what will they do?

Take, for instance, the Mahar Regiment. It
is only Mahar in name. I pointed it out to the
Defence Minister, Shri Jagjivan Ram and
asked him 'How many officers belonging to
the Scheduled Castes and Scheduled Tribes
are there in the Army?" He said that it will
be very difficult to point out. Why? Because
in the ranks there are Mahars. And Mahars
have a glorious tradition, Sir. Coming from
Mabharashtra, 1 know that it was the British
officers belonging to the East India
Company who organised the Mahars and led
them against the Marathas, and the last battle
between the British and the Marathas was
fought 18 miles from Poona where the
Mahar Regiment defeated the Marathas.
That was in 1818 and the Mahars are
keeping that glorious tradition. They are
good fighters, militant people— but no
officer. How is it? The same excuse. You so
to any establishment, go to the nationalised
banks, go to the railways, go to the other
establishments. Where are they? Nowhere.
We sing praises to the late Dr. Ambedkar
that he was one of the most brilliant people
that India created. Was it a flash in the pan?
Does it mean that only one single Ambedkar
will emerge out of this community? Given
the proper chance there will be any number
of them who can rmme up and contribute
their best to the development of this country.
But they are not given a chance.

Sir, 1 happen to be a member of the
Governing Body of the ICAR, and in the
very nrst meeting that I had attended, I
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found that there was a demand for de-
reservation of posts. How many? Nearly 30.
Everywhere it is so. I would like the
Minister to go into this. How does it happen
that everywhere you reserve a certain
percentage in the services for the Scheduled
Castes and Scheduled Tribes and after one
year, two years or three years these clever
officers manage in such a way that there is
no eligible candidate available?

AN HON. MEMBER :
shame
really.

It is a

SHRI N. G. GORAY: And then they
come forward and say, these posts cannot be
filled because no eligible candidate is
available and, therefore, we should de-
reserve. This is a game that is going on.
Evem for those 5 per cent or 7 per cent
vacancies which ought to have been filled by
these people they say "No eligible candidate
is available". This is happening everywhere.
Therefore, I would sav that when we discuss
these things it is no use only mouthing sjme
slogans or indulging in certain good wishes
and sympathies and all that. What is the
implementation ? That is the main question.
And unless that implementation is there you
will never be able to satisfy these people.

The young people who are coming up,
they understand that (hey will be treated like
this—they go to the schools, thanks to your
policy. You are giving certain stipends,
certain  encouragement and  certain
scholarships to those people. There is a lot of
improvement in that. Now nearly two lakhs
of them are getting it.

But that means that every year you are
creating two lakhs of people who are dis-
contended. who are aware of their position in
society. They see the difference between that
what is constitutionally given to them and
what they are getting in practice. I do not
want to labour on this point. I would like to
see the hands of this Commissioner for
Scheduled Castes and Scheduled Tribes
strengthened. He is a person who has no
hands, no feet; he has to depend entirely on
the police machi-
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nery there or the administrative apparatus
of the various States and that apparatus
does not co-operate with him. Just now
we cited the instance of one young man in
Maharashtra who was slaughtered. The
villagers thought that because of him cer
tain disease came to the village and he
was slaughtered. And what was done
afterwards? The prominent people in
that village as well as the doctor gave a
certificate that this was a case of suicide or
something like that. Not until the
Commissioner went to the place the truth
came out. This will happen. The same is the
case of women in Madhuban. In Madhuban
in broad daylight the Hari-jan women were
brought out, praded through the streets,
stripped and then branded with hot irons.
And the entire village was watching . . .

AN HON. MEMBER: Real shame.

SHRI N. G. GORAY: ... as if it was some
fun. Sir, we have read about people being
burnt at the stakes in the Middle Ages but we
ha\fc not to go to the Middle Ages at all. This
is happening right under our noses. This is
what is happening in Maharashtra; this is
what is happening in Tamil Nadu; this is
what is happening in Bihar. Do you thin™
that we are in the 26th year of independence?
You may think so but do these Scheduled
Tribes feel like that? Do these Scheduled
Castes feel like that? Do they feel that they
are living in independent India, in democratic
India where everybody is equal to everybody
else ? It is not so. I can give you a number of
instances and as [ said I can really challenge
the Government to show in what way they
have taken definite, emphatic steps to
implement the various recommendations
made by this Commissioner for Scheduled
Castes and Scheduled Tribes. Otherwise we
are only just putting up a sort of ploy. You
want a Commisioner? All right; you have a
Commissioner. But what can the poor
Commissioner do? I found that this Com-
missioner and his wife goto the spot
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[Shri N. G. Goray.] whenever they
hear of some atrocities make
investigations and make a report ant! that is
the end of it.  You have even dismantled
ihe Regional Offices that he had and in the
place of those Regional Office now you
have zonal offices, one zonal office
looking after a bunch of two  or three
Stales. This is a very highly unsatisfactory
condition. Therefore I would beg of you
to make this Commissioner into a real source
of authority. You must make the law
stringent.  Here in this Report 1 have
come across statements that for the last so
many years there is no report from such and
such a State. They do not care even to send
a report. You have said that so far as co-
operatives are concerned theii co-Opcratives
should be encouraged. I tell you. Sir. it is
a question of training and certain
directions have  been given that they
should be trained but where are the training
facilities?  In Madhya  Pradesh the
entry is that the concerned Government
has been informed.  That is all. Sir, this is
going on year after year and there is no
improvement anywhere at alt. ~ And that is
why there is such a tremendous lot of
discontent among the people. These
people feel that all this democracy is for the
higher castes: it is the game that they are
playing at our cost. Therefore 1
would most earnestly request you to
go deep into it.  Let there be a Commission-
ner who is really committed to this.
I am glad to note that this
Commissioner is  taking some  deep
interest in  matters concerning these
unfortunate people  but this is not enough.
You must try to  rope in as many non-
governmental agencies as possible. Do you
try to do that? Sir, in my State of
Maharashtra one of my comrades, Dr.
AdhaV, is going  f/om village to
village; it is a one-man mission and he is
trying to have one well for the entire
community. He has not succeeded; there
is so much of resistance among the people.
Many people think that Maharashtra is
an advanced State; it isnot.

It is in the same condition as any other
State. Only we do things in a better
manner. We do not shout about

it. We do not brand people in this wa;
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but the same opposition, the same
resistance to this idea of equality is
there. You will be surprised that last
year Maharashtra was suffering from
acute scarcity and crores of rupees were
given by the Central Government to dig
wells. Now. do you think that these wells
which were dlug at the expense of the
Central Government are thrown open to
all the people? No They says: All right.
Have a separate well for the Harijans
and ethers and a separate vsell for those
who are touchables. Even in scarcity they
will not recognise this fact that all of them
are sufTereing and there must be a sort
of homogeniety. It is not there. Why is it
that these things are happing? My
simple explanation is that unfortunately we
have become so much addicted to politics
that we have no time for Social reforms.
There was a time when political movement
and social reforms used to go hand in hand.
Gandhiji always coupled these awo things
together. The tradition of the Congress
was to have a Congress session one  day
and the next day have a social reforms
session. That tradition is lost. We want to
use these communities simply as our
agencies for getting more power. Why is it

not possible for you to see to it  that the
Panchayats at the grass-roots work for
them?  After all these Harijans and

Girijjans live in the villages. = What
are the Panchayats doing?  What are the
Zila Parishads doing?  Cannot the State
Government  say, unless you do this
the finances that are put at your disposal will
be cut off? You must do this. You will be
surprised to know that when  Dr. Rao was
the Minister for Electricity he accepted this
fact that even in electrification the
electrician will see to it that the Mahar area
is excluded. The entire village is
electrified, but not the Mahar area  or
the Harijan area. They just bypass it.
This is what is happening. You must ask
people like me  who are Members  of
Parliament, either in Rajya Sabha or Lok
Sabha, what we have done in a single year to
see that this sort of national integration takes
place. Is it not our responsibility, Sir? Is
it only that when we come here , and talk
on this Report, we show onr
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sympathies. =~ We shed tears and then when
we go back we forget about it.

SHRI N. P. CHAUDHARI :
tears.

Crocodile

SHRI N. G. GORAY : It is quite correct.
We are very goodi at this. We are very good
crocodiles. What 1 am saying is that every
Member of Parliament, every member of a
Zila Parishad, irrespective of parties, should
do something. Is there a party which will say
that it is against the removal of
untouchability or the wupliftment of
Adivasis? Everybody will say that he is for
it. Then, why is it that we have not been able
to deliver the goods? That is because we are
not committed. It was not for nothing that in
China Mao had to bring about a complete
social revolution. He might have done it
through violence. Can we not do it
voluntarily? If you are not going to do it
voluntarily, violence will erupt, because
people are not going to take things lying
down. Before that happens, let all of us
think that we are committed. Whatever our
political differences may be, whatever may
be the differences in our economic theories,
on this single issue 1 think the entire House
stands as one. And if that is so, this question
should be really solved far ahead of the
target date. What is the target dale ? The tar-
get date is receding. We are saying that
something concrete will be done within the
next five years or within the next ten years
and nothing is happening. And, therefore, I
would beg of you to see to it that this
question is not only academically discussed
but is implemented in practice. That is the
only thing that needs be done about it

ot T w (fewrwe wdw) o faEe
fedt samia wrm, feoes arez FfawT &
dree 1 [ E g7, 1 59 vA™ F #4792 AT
T 99 E £ ) Wt Argaior 3w e
41T 7 oAt o T aw fran, = o feew
ararer A fear e a argn G 9o 27
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MR. DEPUTY CHAIRMAN : Hereafter I
will give only 10 minutes to each speaker

because there are 14 names in the list. We
have to finish it today. Shri Schamnad.

SHRI HAMID ALI SCHAMNAD
(Kerala) : Iwon't take much time.

P.M

Let me first draw the attention of this
House and the Home Minister to the hill
tribes who live in the hilly areas. There are
many tribals who live in hilly areas whose
very existence itself is not being recognised
either by the Government or by the rest of the
communities. Recently there was a report in
the press, in Malaya-lam papers, and the
photos of those unfortunate people also
appeared there. Some of them live in the hilly
areas of Malabar. They are not voters and
they do not have any ration cards. They do
not go to any ration shops. They eat fruits,
drink honey and live in small cells.
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They follow the laws of nature. I do not
know whether the Commission has noted
this or whether the Government have taken
cognizance of such people in this country.
Have the Government taken any effective
steps to bring these people to the main
stream of human life? If not, I am sure they
will take effective steps at least now. These
people live away from the society and I am
even told that they are being sold like cattels
for labour and other works. I do not know
whether the Government has taken note of
this.

As far as Harijans are concerned even after
26 years of independence, what we find
today is nothing more than what we did find
during pre-independence days. Harijans in
villages are there where they were. No doubt
some of them have become Ministers and
risen to high positions. There is no doubt
about that. But the bulk of the Harijans, the
bulk of these people, has not changed. They
continue to be untouchables and they con-
tinue to live the same life as they lived
formerly. Many of our friends pointed out
how they are being discriminated in
Government service—right from Central
Secretariat service to the panchayat level.

Sir, in the railways where nearly 34 lakhs
of employees are employed what is the
percentage of the Harijans? If you make a
calculation you will know that it comes to
nothing. So, Sir, this is a very bad state of
affairs which is being continued. What I
consider more important than this is the
psychological change that should be there in
the minds of the people. Superiority complex
is prevailing even today in the minds of the
upper class people and these poor Harijans
are made to feel inferior because of this. The
superiority complex of these higher class
people creates inferiority complex in the
minds of the Harijans. These people should
tell the Harijans, "You are our brethren, we
are your friends" and so on. This sort of feel-
ing must be there. But it is not there amongst
the so-called progressive communities
unfortunately.
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Then, Sir, you have separate Harijan
colonies and you have separate wells for the
Harijans. In many villages in the country
there are separate colonies for the Harijans.
Why do you discriminate against this
community and call their colony as the
Harijan colony ? Why don t you put them in
mixed colonies? Put a Harijan next a Muslim
or a Christian and so on. Instead of that, the
policy of the Government is to make separate
colonies for the Harijans. This policy of
bifurcation should be abandoned and these
people should be encouraged to come to the
mixed colonies and live in cosmopolitan
areas.

Another important factor is the prejudiced
feelings even amongst the higher officials of
the Government. Whatever policies the
Government might have, the officers who
have to implement them have a prejudiced
feeling amongst them also that, after all,
these people are Harijans and belong to the
backward communities only. This sort of
feeling should be abandoned. Sir, to support
my view. I would like to quote from an
article which appeared in an issue of the
"Iustrated Weekly of India," issue dated
22nd April 1973. It is very interesting. I
quote from that article

"Some years ago, a leading Congress MP
was appointed chairman of a public
undertaking with a vast employment
potential. Around a nucleus of staff, drawn
from the Union Government, the undertaking
was to recruit a lot of new people to start a
network of projects in different parts of the
country.

"With the enthusiastic concurrence of his ICS
Managing Director, the MP decided to
reserve all Class IV jobs in his corporation
for Muslims and Harijans. Within a few days,
he had a virtual revolt on his hands. A
deputation of officers sent to a remote area to
start a huge project came and saw him. They
swore that they had no prejudice against
Muslims, that they would go out of their way
to employ Muslim and Harijan technicians
and clerks. But they would not agree to
having them as
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peons at their project. "Why not', asked >e
MP angrily. 'Because, Sir, we are working
far away from our homes. Who will cook
onr meals or carry water for us if not our
people 7 Do you expect us to entrust these
jobs to Muslims and Harijans? We would
rather ask for transfer or even resign and go
away.' The poor MP threw up his hands in
horror and helplessness."

Sir, do you know who this MP was? He is
none else than the late Shri Feroze Gandhi, a
prominent M.P. What a state of affairs in the
days of Shri Feroze Gandhi who championed
the cause of Muslims and Harijans! There is
no change today even. This is what I would
like to draw the attention of the House too.
So, Sir, this feeling is there and this prejudice
is there. The higher officials have still this
prejudice. Mr. Goray has already pointed out
this and done it in nice way. The officers
sitting in high positions along cannot do this.

There is need for good social work, a
psychological change, a change in the minds
of the progressive people, the so called for
ward community. They also should feel these
people should come to our level. We are
brothers and there should be no discri
mination. Then only we will be able to do
something for these unfortunate Harijans and
other backward communities.

MR. DEPUTY CHAIRMAN : Mr.
Makwana.

SHRI YOGENDRA MAKWANA (Gujarat)
: Mr. Deputy Chairman, Sir, we are today
discussing in this House a report which
concerns one-fifth of the population of this
country. Harijans comprise more than one-
fifth of our population. But the conditions of
Harijans in the villages or anywhere in urban
areas remains as it was some 25 years ago.
The majority of this community are labourers
in the fields. They have no land. They have no
money to invest in business, and the land
which is provided by the Government in
many
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cases is grabbed by the landlords learby.
Recently, in Gujarat, the Gujarat Govern-
ment gave some land to the landless labou-
rers of this community in a village named
Kadi, which is in Mahesana district. Some
Patels from the nearby fields occupied the
landl and did not vacate it. A police com-
plaint was filed. The 'mamlatdar' went there
in order to get the land vacated, but in vain.
The 'mamlatdar’ took refuge in a house,
otherwise he would have been murdered.
The police was helpless. Ultimately, the
question was settled by the Chief Minister
with the help of the local Patel community.
This is the position prevailing at present in
this country.

The policy regarding reservatioins in
Government  services is  also  not
implemented fully. I have been moving in
the Railway Convention Committee this
time. In railways, whenever we asked about
the roster, which has to be maintained
according to the orders about reservations, in
many cases it was not maintained regularly.
The reservation was not maintained. In the
Ministry of Finance also, in the Income-tax
Department and at many places the
reservations are not maintained properly. In
several other cases which are not reported to
the Government or to the public workers the
same position prevails.

Recently, the Committee on the Welfare
of Scheduled Castes and Scheduled Tribes
visited the State Bank of India. In their 18th
Report, on page 16, it is stated:

"The Committee note with dissatisfaction
that although the State Bank of India came
into being in 1955 under the State Bank of
India Act, 1955. Government orders making
reservation for Scheduled Castes and
Scheduled Tribes in services were made
applicable to the Bank only in 1966...".

Further, it has been stated in the same
Report that the percentage of Scheduled
Castes and Scheduled Tribes under the
supervisory staff of the Bank is 0.25 and 0.2
in the Subordinate services of the State Bank
of India. Tt is stated :

[RAJYA SABHA]

for Scheduled Castes and 168
Scheduled Tribes

"In the opinion of the Committee there is a
wide scope for appointment of a large number
of Scheduled Castes and Scheduled Tribes.
Their representation is not even 1 per cent."

Further, in the same Report it has been
st;ited that in'Calcutta circle it went down to
0.5 per cent in 1965, 0.8 per cent in 1968 and
1.37 per cent in  1970.

This is the position in the State Bank of
India, which is a Government concern. In
public sector undertakings also the same
position is there. If another committee is
appointed to investigate, the same thing will
come out.

In private institutes, secondary schools and
primary schools, this reservation quota is not
maintained. Not only that, they harass the
persons belong to the Scheduled Castes
community. A few days back, I read in the
Times of India that a Class I lady officer,
namely, Khanpade, of the Directorate of
Social Welfare is being harassed by other
officers. In L.ucknow, one lady met me. Her
name is Ram Dulari Devi. She is doing
research in Hindi literature. The Vice-
Chancellor, the Dean and the other Professors
of the university try to avoid her and harass
her thinking that when she becomes a Ph. D.,
she will sit with them. They are not giving
her scholarship. I wrote a letter to the
Governor because Uttar Pradesh was under
Governor's rule at that time. The Governor
marked the letter to the Vice-Chancellor.
Some two days back, I received a letter from
Lucknow informing me that her scholarship
had not been released. That is the condition
of the Scheduled Castes and Harijans in
universities.

SHRI G. A. APPAN (Tamil Nadu) : Will
the hon. Minister take note of these things
and give an answer? We do not speak here in
the wilderness. The Minister should be
attentive. The Minister is not taking nole of
anything.

MR. DEPUTY CHAIRMAN : Let him
continue with his speech. It is not for
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you to take notes. Please take your seat, Mr.
Appan.

SHRI YOGENDRA MAKWANA : The
Government claims to have taken various
steps for the removal of untouchability and
social disabilities. Sir, in this regard I would
like to refer to the Report of the
Commissioner. While referring to the
information furnished by the different j States
regarding the villages where untouchability is
not practised, the Com-missjener has made
certain comments. I refer to pages 63 and 64
of the Report. Mr. Goray has quoted some
portions. I would like to read the whole
paragraph so that you can know what is there
in the Report.

"The information furnished by the
various State Governments excepting
Haryana. appears to be doubtful. (.The
Commissioner himself says thai the in-
formation is doubtful). It is worthwhile
mentioning that in Gujarat where a survey
on untouchability was conducted by this
office in the districts of Ahmedabad and
k;iira, the existence of the practice of
untouchability was found to exist in the
villages covered under the survey, though
their names did not figure in the list of
villages where prosecution was launched
under the Untouchability (Offences) Act.
Moreover, the fact that cases were not
registered under the  Untouchability
(Offences) Act, in any village, cannot be
taken as a criterion to justify that
untouchability is not practised in that
village. In reality. there may be hardly any
village in the country which can be termed
as absolutely free from this evil. The survey
conducted by this office in Mysore in 1971
had revealed the existence of untouchability
in the villages that had received prizes for
doing excellent work for the removal of
untouchability in that State."

This is the condition. Further, it has
been observed by the Commissioner—I1
do not read the para again—that informs- j
tion is not correctly supplied by the States. I
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1 would request the hon. Minister to impress
upon the States to give nroper and correct
information to the Commissioner so that we
can at least know the gravity of the problem.

Sir, it is alleged that Government ser-
varats belonging to the Scheduled Castes are
not up to the calibre which be fits their
service and that is why they are not promoted
to the higher cadre in the Government
services. 1 would request the hon. Minister to
arrange training for them. If it is the case and
if it is a reality, then we should impart
training to these persons so that they can
cope up with the other persons. And if
training is to be given, it should be given
fully. It should not be done half-heartedly. If
it is done half-heartedly. then we will lose
social mobility by leaving them on half way.
And we should impart training in such a way
that they come out as finished products and
thus help the society.

Sir, so far as the economic measures taken
by the Department of Social Welfare are
concerned, they tire not fully implemented.
So, a committee should be appointed at every
level comprising of some social workers who
can look after the work done by the Social
Welfare Department. Sir, in the States, the
portfolio of Social Welfare is always given to
a junior Minister, who has no say in the
Government and who is not even respected. I
know some of the Ministers who are not even
respected by the officers. They say : "sfr"Rf TT
DtPTW* 2., Tto *m?Tr §" That is what is going
on. This portfolio should be handled by the
Chief Minister of the State. If this is done,
then I do not think any officer will dare to
disobey the instructions issued by this
Department.

Sir, everyday we read in newspapers about
the atrocities committed on the Harijans in
different villages and in different parts of the
country. My hon. friend has quoted from the
[lustrated Weekly which says that officers
are not prepared to accept water from peons
belonging to the Scheduled Castes. That is
the condition prevailing even today. So
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far as the atrocities are concerned, there was
an article in the Times of India Weekly—I do
not have the date here— wherein the author
has cited the Minister of Home Affairs, who
replied in this House on 18th August, 1970.
The Minister told the House that 1,112
murders of Harijans were reported to the
Authorities in 1967-68. Sir, I would like tc
read one para of this article.

MR. DEPUTY CHAIRMAN : You
have no time. You can just mention it.

SHRI YOGENDRA MAKWANA : It has
been mentioned in that article that in Uttar
Pradesh, some Scheduled Caste students were
murdered in a hostel and the Authorities have
not done anything in this regard. 1 would,
therefore, request the hon. Minister to give
strict instructions to the State Governments
and to various Departments to follow strictly
the instructions issued by the Minister of
Home Affairs from time to time. Thank you,
Sir.

»f) e AT e (fazme) Tt
Y, mwdt #TST F ATHA YRS AT T
WearE ZTea wfwwae a7 fid nfeaa & uie
TH 97 41 &1 & I w9 67 2 | Ara A4 5re
# fm a2 T w7 o aidy mw dewae
U T TR T MiegeT TR 4
209 FrdE o osTY 2o owmw ATl
foed #1 TWa & wmw oA 2 fe
ghomt & waw 7 afqura ¥ w1 3% arfa fae
W@ E m oAl ge A Aaea wfaear # A A
o F AT FAEAT FHET T ATH A AA F, I AT
FT AT FAT TEHHE § FAT 7IAT AMMRY, 7 AT
TR TETATE | TEARE T A AT 2 39 F I
QU7 AGT AEN T2 a1 2 9Y wATe 0 w7 fegfa
gfeamt €1 ar snfzarfadt &1 o= & o, 5w A
1§ wenzforrs ofvde w55 & w22
¥ AT KT OREA T ARTA 7T T 7T ArT
F1 w& # | {9 Ay waes femr § aw ow fw
fogem w w1 w2 aw wary Faeroan g
E A IT LT A AW I E | A AW
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A1 a1 &GT O Fa 7 9@ o e wnfa
QAT F w7 T 6 AT 91, 294 o afy w1 ow
TEETZUYA AT A1 §YT IAT AHY qNOH AT THET
iz am i 0w a%E H & a4 fawn
T T T AT 9O 397 foran a7 917 fore i
FT oy fy oy @y 3 SR §F fr F A
T W F e &7 faar e sy 6 ey
@ & e s 59 1 a7 7 fa
a1 | et st g | fe s,
atas simm frr mwre & feay o, Toitfas
wimor A g% & fear 9w, wa @ fAm e
TeEtTe wA-e ¥7 fa i q ) e Sy
A7E § e wfA qar &7 faeemm frar 9@
Avar 1 aE wEw g fr AT sy
a1 39 a1 =rawar § fafa ar e wrfos sivgor
Ha (a5 ww § wte 79 faw v annfas
WO FH KT AFA F | qF AT EqEear 39 797
FTAH F1 T 41 FwE aw, g A § A
T AW W AEEAA T Wy §17 R s a
TOA AT A AT AR H AT T 9 27 B, A
aur &1 it afrevfonr ad wfy A F oo A
o7 FET oY, T H YT TZA AT 97 AT
F T i wYE e w0 F 2ew i off sy 9
T T WAT a1, dqver 3T afedw wm whnt
A Wy § ) wEaEAr o § arr, Jfee
ATl A A AW KT I ART W AT, T
e Ao | AR § Yo @ v g aren & e
TR FT ANCT ¥ 39 AU F 459 7w § e
AT FATC W WTF A 1 fr oty aereae
1 [=77 OF 7977 97 6T & A1 AT 9 7% Fame
fawa m = & 1 fawe w0 & az At wefon
Far o1 4% 2 1 gafam ara & amra § o wrd
i wré agra A =Afer  wer A 2 oA
3 21 & fao 7 =7 B8 907 9ET HE g7 |
T TETMICRAT W OWETT TAR ST 9% T 2,
afea afn fer & & w7 faame %1 wgw w1 w9
¥, wafam swer i a7 g & T e
FT7 T M F1 AfA, T AR F FAT I AT T7
WY f 29w omer 7 F A%, I 9T uAT 5
Ary § fear arm B wvare % afdr s aamy
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H A gAT AT ¥ 3 & Afed o AN I 60
W g fRoqe mww § o9 aes
T 47 T 39 F1 JUTLART O | AT
TTA FT AT AU 2 A7 AL A VAT AN A
ST AT G § A0 TEE T 99 9 1 29 41
fa=re a2, 30T 61 30 A 2 diw oo
fafas & st anfar Sifr & g=9 & o1 wofr a2
#w ST 9= e & ogw ow AT B ot a §
HTHA ATAT AATF | WA AT (Afe aow g
T 2 3 whwnfas sz 57 A 6 & fa
AT 7 o § amE frgem w1 wEm £
ST qET ¥, WA T § 3 AT % 9 g
ENTT A 7% AATT H ATE I ALY 107 | gl
TAHTH FT 0T FAA & Fon etz e 7 A
£ W7 AT ST F aRAT S AAAT 26
fr Wtz Tree & afawy cefufrsoa & £
I FH FEAT TIN WY I fGE 97 A
mafafsm w1 e 2 sai o A
ZATE! | & vy gt # 39 @i A osfafas
#1 FAT 7 5T S ¥ vEAr 98 ) g fafesw
2 Fr et ant & st qgew 7 faert & aw
T 7 i nEfufae e oF G T A,
AfHT & AT FIA GU & W FATA AT O%-
fafaefom see @@y &1 | o & ow wE
28 7 qan fF v aga Aty o am s
B om a8 w1 #ma # & owv oM wung
WIZHT ¥ A0 A1 ITHT TZT TE FAE 07 A
fr weipy, wafafrdwA & & frmn smm
Y7 s A fan i |y wva § mefafas
F1 FTER 7 T A1 W frar S A
afe fwr dr &1 v vw g fean froarer
sfafmom o fevmam & 1 37 & T wm 9am
a7 A 39 AWl T FE w T e aee
7E ) g o e wrw i A W oA d
IR AT T F 447 90HT ZAT I T2 A
=fzaw afaw FHtm 417 afemT afa s 2,
o7k wfm # & 1 awd wE fn afew afar
Ffawsy & forr At 1 fomr e 2. 399 9w
A ANWA 7 AT A [ 40 T A 47 G F 3T AW
1 AT 9T 2| ERA TR A 9 ¥ A5
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H FTET TRRT fggEA S A g
Ar g nxfafaswa & wi o e A
73 YA A | A1 g wn fw adh o gArd
wifa-Afa st &1

T AT FAT TAITH AT & FA9T 7% 2
TRTH § W7 03 Frr e Fe S wmee e 2
T FATE H Ag TR AT Z | AR A |
arr & B wim 5 & e 0 3, FreEe
{1 i g5t 2, Jor ol &5 st F By mg ot
TETZgwEs § Y 1 Sz aeTe § 09 &
Aiaq Az i TR R E e 3 deEaner
T gATT [ AR IT T2AT 2, A qg7 F av
Ty ART AT AT F § 99 97 AT 2 A W AW AT
FATA T A & e 1 A 0 ¥ a7 A
# ff faon #1999 8 ZW 7 WATET E0
& mz srarw # B feam s qv & e st
FrIT HYT T AYE § FATY FT 699 U FATE )
wafam & vy 7 o Ty Awes #) f
THEAT ATFET FAAT AFT A0H O £ 1 qE wTow
# fr Fermpema ¥ it amroane Y Aw T E AR
A A 2 aEY ¥ | SaAm fr W aeea-
TAF AF w4 T #, g wrow § fF o 5
T 5§ fem arvreraTE w6 AfA F 1 e we & e
i Ager B WEOT B, A A A& 2

e AT 29 # 7e1 v b were o ey
7 sz fafaezy aar faar &1 7 FHET
Zrm ? ¥ WHTRT WY FE AR T FAA
AR T 2 AL S F AT T A7 S0
grew fafaes g1 77 fe oo w17 sy afar
¥z ST | TAE A WA T ZhE A E IA
2w A wifww F | I aRAT a9
Frwrfor FO | T IR A R | T e
i frqy A7E AFT & T T wA AT, AT G
HI

w1 frgem & oy qare & A
1 wmvETT FAE G oA F, St At e

A7 2 39 AR AT 9% WE, SAE1 9rf S
fiiy, SA%T AV W A AT W TAA 0T A
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[qﬁg&amm]
7 weml wW gT g 2 A1 a7 fepm W
fm wegT ara g6

ZH WA 2 {5 A7 W 3% FA1 8 ST
i e #wil & grw i A Wi o wwae §
w7 ¥ AT, WAETT §1 AW 90 7re |
T ¥ AT A1 A AT TR ATH WA AT |
& oy e Faet At & g 3, e fo A
¥ g A 2, 31 A1 AN A §Y w7 A6y § A
=1 &1 AWE 7 AWA E0F & AR 99 9

wafam zw e § f Sreawe e wfame
1 1 i # wrwy T Avez H e fE o
GAITT 1 7T &, PAT A AT T AG N TEE,
AT 70T | A gere A i) el e
v w1 e P w37 A e A Al
F1 o ¥ a7 @@ § o # awwe 2 wfan
et e 2 v A1 @9 wET 2 FEEl HEr il
srE Wre wa fw fafas =fais s Faare-
S99 T AT T EH AT W1 I T |

MR. DEPUTY CHAIRMAN : The hon.
Home Minister will intervene.

THE MINISTER OF HOME AFFAIRS
(SHRI UMASHANKAR DIKSHIT) : Mr.
Deputy Chairman, I had not originally in-
tended to intervene in this debate. My
colleague who has been handling this subject
generally, both in the Department and in
Parliament I had depended upon him to
express the views of the Government in this
House. But a colleague, a friend came up to
me and suggested that it would be very much
ir the fitness of things that I should also
participate in this debate and 1 gladly
accepted this suggestion.

SOME HON. MEMBERS : Very kind
of you.

SHRI UMASHANKAR DIKSHIT : I
do not think T am obliging anybody. 1 now
think 1 would not have done my duty if I had
not given some expression of the deep
feeling, of the deep sense of discontent, of
spiritual discontent, of almost a guilty
feeling on behalf of the society
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we represent, if I had not taken advantage of
this opportunity to express my views and
feelings before this House.

Sir,/ the last speaker Shri Mandal has
made a very valid point. He has suggested
that Government should go into this question
deeply to find out why* despite various
measures that have been taken from time to
time and the conviction that is shared by all
sections of che society, and all sections of
this House, still we are not succeeding and
the progress is slow. I agree with him and I
think it is the duty of the members of this
House from all parties, both official Benches
and non-official Benches, not only at this
time in this House, but 1 think we should
seek some separate opportunity of going into
the depth and detail of the various problems
that are begging solution.

Now, Sir, I rapidly went through the Report
and studied some of the appendices; and in
the very first chapter which is a general
review of the various measures taken, some
successes achieved and failures* faced, |1
find this sentence in the very first page
A sense of insecurity and economic
helplessness appears to be deepening in
their minds " that is the minds of the
Scheduled Castes and Sche duled Tribes—
bringing in its trail . a feeling of minority
insecurity." This feeling of helplessness is not
only being felt by the people who are suffering
under various handicaps among Scheduled
Castes and Scheduled Tribes, but 1 believe all
men of goodwill, all patriotic Indians, all
Indian men and women who have some faith
in the destiny of this country, are having a
feeling of helplessness. Now going through
the Report I have found that in the various
Departments of Government, the Central
Government and the various  State
Governments have undertaken a very large
number of measures of social amelioration, of
prevention of un-touchability, of improving
economic and social conditions of the
members of the Scheduled Castes and
Scheduled Tribes and so on. The feeling that I
referred to just now which one gets at the
end of
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the Report is that while qm'te a lot of effort
is being attempted the result is not
commensurate with the desired objectives,
with the professed desires and with ill the
expenditure that goes to run these
Departments. Sir, I shall not try to blame
anybody as Minister of Home Affairs w 10
now shares the responsibility at the Centre
for a part of the Social Welfare Depart-
ment's work; but I have, no hesitation in
saying that we have a very long distarce of
the journey we want to travel and it will
require much greater measure of devotion,
of continued patience, devo! ;d labour, to
achieve the objectives to wh ;h we are
committed and before we can cla m to have
achieved anything like a sa'.s-factory
measure of social welfare.

I find that if all the most import; nt matters
that are being dealt with the ecu-cation side
has attained a certain measvre of success not
only in primary education but in the matter of
higher education al o. It has resulted in
improving the perce it-age of literacy both
among Schedu :d Castes and Scheduled
Tribes. Though t lis percentage of literacy is
less than the ge e-ral percentage of 29 for the
who'e coun y still it has im, roved very
considerably in the last 15 yea s. Similarly in
higher c u-cation 10 which very considerable
str ss has been laid by gVng post-matric scho-
larships, we fine' th; in that din etion a!so we
can express a certain amour 1 of sa is-faction
over the fa that the number of post-matric
scholi lips, post-gradmte scholarships have :n
from about ' A'o or three thousand to nearly 3
lakhs. 3y the end of March 1973 the number
of Scheduled Caste scholarships had risen to
two lakhs and for Scheduled Tribes he
number had risen t :> about 35,000. And by
this time, accorc'ng to informat on available
with us, it appears that the nim-her has nearly
reached 3 lakhs. This in my opinion is a
foundational effort. I ay this because, as Mr.
Mandal and other * friends have pointed out,
there is a long history of 500 or 1000 years
behind it which has reduced a part of our
society to such  backwardness and
degradation. It is no use now blaming the
ancients. Possibly
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the system that they then evolved answered
the requirements of that age. The entire caste
system, the Varnashrama Dharma nas since
completely outlived its utility. It is it the
process of breaking down. Tneiu is hardly any
pr fession which is now beinw. followed by the
caste people accordms to the criteria or the
religious tenets laid down by the ancients.
Members of the Harijan co nir nity are
working in tne Defence depar : lent. Some of
them arc carrying on small businesses. Mary
others are, in religious and spiritual matters,
as highly respecte and some of them more
highly respected than the other caste men or
women. Similarly, in other professions, for
instance, 1 do not think there is even itn per
cent of Brahmir.s today who would be
following the profession specified for
Brahmins as a caste. 1 need not labour this
point. I believe Members of this House will
accept the fact that as a result of the impact of
modern conditions and the rapidly changing
economic and social conditions ir this country
and in the rest ot the world, this outmoded
system is in the process of brewing down. It
will not be long before the core of that system
may be completely ended. It appears to be
doomed so far as the future is concerned. So
far as the general social conditions are
concerned, my personal hope is that the social
status or the Harijan community and the tribal
communities will gradually improve. Because
of their position in the various legislatures,
both Central and State legislatures, and other
public bodies, their social sta as has already
acquired a certain position of equality with
the other castes. It is in the economic field
that the situation has its weakest point. Now,
several suggestions have been made by hon.
Members. I hope my colleague will deal with
them one by one. Where specific instances
have beer, pointed out, I shall give my
personal attention so as to examine the
various measures suggested here and see what
can be done within the resources available and
within the legal and other constraints to which
we are subject.

I find that employment, for instance, is the
greatest need of the hour and it is
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creating a lot of helplessness and frustration
among the members of the Harijan and other
communities. Ii is in a bad way. So far as the
private sector is concerned in most places
members of these communities get very few
employments. The only hope, in my opinion,
is in the direction ot the public sector. While
instructions have been issued from time to
time and tho policy has been explained to the
managing directors and chairmen of public
bodies, it is a sad fact it is a matter of shame.
in my opinion, that even in respect of new
employment this policy is not being ade-
quately followed, if you go through the
report, particularly the Appendices, you will
find that if there is, comparatively speaking,
any sizeable number of employments given
to the Scheduled Castes and the Scheduled
Tribes members, it is mostly in the public
sector and undertakings and Government
departments. Therefore, we should present
this as an example for others in the private
sector, in the State departments.
Unfortunately, I am sorry to say, that not all
the State Governments seem to have given it
that measure of serious attention and
importance which this subject really
deserves.

SHRI A. G. KULKARNI (Maharashtra):
May I only interrupt you for a moment'l
This policy can be adopted in the private
sector also where the financing agencies can
put a condition that so much employ ment
must be reserved for the Scheduled Castes
and the Scheduled Tribes. In th< public
sector it is there. It can be done il you cam
take it up with the Finance Minis ter.

SHRI UMASHANKAR DIKSHIT: At
idea has been suggested here that a Cor
poration may be set up with Rs. 1,001
crores. That is a large amount. I do no wish
to hold out false or unpractical hopes

SHRI A. G. KULKARNI: Itcan D
done through financing agencies like natic
nalised banks, the LLC. and so on.

SHRI UMASHANKAR DIKSHIT
That is true. 1 would like to poirt ou
that we begin with  the professions
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which the'riembets of these communities
would be aggreabfe and well-inclined to take
immediately and successfully.

One hon'ble Member yesterday suggested
that mors sophisticated business, industries,
distributing  processes should be made
available to these communities. It is true 'hat a
small number of them have developed
adequate capability to be able to handle such
professions. But it may be more important at
present firsl to give them education and then to
find employment which they can take up
immediately. In the various services, class IV,
class III and class 11, at least these three classes,
they could have more adequate measure of re-
presentation than what it exists now. Under no
circumstances should we allow their
representation to fall below their popula-tional
proportion. So I was saying that so far as the
ptiblic sector undertakings are concerned and
the State Government departments are
concerned, it should be our endeavour, and it
will be my endeavour, to see that their
employment therein increases. Of course, it
has to be gradual. It can be in a large measure
where new departments are opened, new
sections are opened, r.evv undertakings are
started. Where already large undertakings
have been existing for many years it is not
possible to induct very large numbers of
Harijans or others.

Now. in the matter of land and agriculture,
this is another field where more than the
Central Government the State Gov-eir.ments
can really show appreciable results if serious
attention is devoted immediately. I must say
that the progress achieved hitherto is very pi

There is, as the other Members have pointed
out, a very hostile and unsympathetic
atmosphere prevailing all round particularly
because in the existing conditions of ecomonc
scarcity and stringency and unemployment
there is a race, almost rivalry, not only
between Harijans and non-Harijans but
between non-Harijans and non-Harijans
separately also. The result is that due to the
influence that the so-called higher castes are
able to exercise over the
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governmental machinery and the leaders in
the States, that measure of support to the
Harijans which we want to achieve as quick
y as possible is not being successfully
attained.

So far as agriculture is concerned, 1
have no doubt that now that the land reform
measures have been finalised in most of the
States, surplus land is going to be available.
It may be in small measure in some States and
large in other States. But there is certainly
going to be some surplus land available
which will be over and above the
ceiling which has been prescribed in the land
ceiling Acts passed by various States. Except
in two or three States, these Acts have already
received the assent of the President and they
are now in full operation. In my opinion, the
test of the professions of these Governments
and the Centra! Government and the party I
represent will lie in the success that they
achieve in distributing whatever land is
available spsci: lly to harijans and tribals. It
may not be sufficient for all the poorer
sections of the community. There are
backward sections and poor  sections
almost in all caste:. It will not do if we
equitably give it to all castes. It will be
necessary, and I thirk it is our duty and the
duty of the State Governments, to take sides
with the supp ssed communities. Personally I
have ibt that an honest and earnest effor will
: made by the State Governments tc make
surplus land available primarily tc men ers
of the  Scheduled  Castes anc Scheduled
Tribes.

So far as the social status is concerned, 1
would again say that until the Scheduled Cast .
particularly, are rid of the degrading
professions to which they are subjected, il will
take a very long time and it will be
exceedingly difficult to raise their status reall,
to that of equality with the othei castes. And
the worst of them, to whict there is really no
adequate answer, is tha of s avenging. It has
been suggested hen and it has been suggested
at other forum; that if we provide them with
handcarts then the sweepers will be rid of this
prac tice of carrying nightsoil over their heads
1 am afraid this is no solution. I have trie<
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it here in Delhi itself. 1 di tributed a few
hundred hand-carts for th  purpose. But
then their loaders came to me and said,
"What shall we do with this in Old Delhi?"
Nightsoil accumulates in tin upper floors —
the first, second and  third floors—and
there is no mechanical or other method
by which it can be brought down below,
with the result that these men and women
have to climb up and carry all this dirtv-
smelling material from the i :cond floor and
first floor, down to the g ound floor. So
between doing that and pitting it into the
cart and cat tying it. there s not much of
a difference. I think it is he duty of the
research institutions attached to Social Wel
fare to find some other ways. Of course,
the only real known meiTiod which in
course of time is going to succeed is to
introduce the flushing sysUm. Of course,

now there is a let of talk about
water  being  polluted by  nightsoil
4 pM. thrown into the various rivers
of the country. Some way will
be found to see that the  prob

lem of river waters
nightsoil is tackled in future. So also, 1
hope, some way will be found to tackle
his particular problem. But personally 1
have no doubt that the only way that Gov
ernment agencies and  private  voluntary
agencies can help is by putting pressure
upon landlords, municipalities, to remove
the present and wro! of ollection of nightsoil
and to introduce, instead, the system of
flushing the nightsoil, so that when the time
comes for this community to declare once and
for a'l (hat they arc not going to carry on this
profession, thereafter, then at least, major
conflict would be avoided. And ! do hope that |
the day will come, not in the distant future,
when the men and womn belonging to this
scavenging profession ii declare that under no
circumstances are they going to participate in
this degrading profession. Today the greatest
trouble that arises in this context and in
connection with other problems that have
arisen in the recent years, is the fact that the
society as a whole is not taking sides with the
Harijan . community and with the tt ibal
people. Not

being polluted by
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only the men in public positions, Ministers,
Members of Parliament, Members of State
Legislatures, heads of departments in the
police, in the administration, whenever a
report is received that some atrocity is
committed, some injustice is done to an
individual or a group of people belonging to
the Harijans or the Adivasis then everybody
should give up all other work and rush to the
aid of these people. Even if the person in
authority does not do so, but a public man of
some position like anyone of us rushes to the
spot and makes enquiries. If that act has not
been committed but has been threatened to
be committed, then you prevent it. Or if it
has already been committed, then you create
an atmosphere and put to shame the
perpetrators of such injustice and make them
apologise and take a kind of pledge not to
resort to such tactics in future. What is
necessary, in my opinion, along with official
activity, along with legislative measures
which have been passed from time to time, is
readiness on the part of the society and its
responsible men and women in public
positions, in public life, set an example and
intervene and take sides with the oppressed
and with the parties against whom this kind
of injustice is being committed from time to
time. I shall not take more time of the House.
In my opinion, after the visions of the
Prevention of Unto Act have been
strengthened, and < measures which have
been referred t< in the Report before the
House have been decided upon, it should be
the duty of the Central and State Govern-
ments to meet together through their re-
presentatives and arrive at a plan of simple
action, a time-bound action, to be undertaken
in the various States. We are doing so many
things at the same time that I am afraid we
are not able to give adequate attention to
each of them separe-tely. On the other hand,
if through semiofficial or semi-public society
we undertake some of these measures and if
an amount of co-ordination is achieved
between governmental activity and private
social activity, then I believe that the present
posi-
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tion of helplessness cm be corrected in a
reasonably short time, fairly
effectively.

SHRIB. T. KEMPARAJ (Karnataka):
Sir, . . .

SHRI N. H. KUMBHARE (Mabharashtra)
: It has been pointed out that there is no
representation in the public sector...

MR. DEPUTY CHAIRMAN : Wc arc not
going to have a cross debate. I have called
Mr. Kemparaj. You cannot raise a
discussion now.-

SHRI B. T. KEMPARAJ : Mr. Vice-
Chairman. I want to place on record my
appreciation and also my congratulations
and thanks to the Minister of Home Affairs
for having brought the Commissioner's
report for discussion on the floor of the
House.

Similarly, I also thank the Commissioner
for having undertaken a very difficult task
on his shoulde s and giving an account of
the work that has been carried on at the Cent
;1 and State levels. The points which ha i e
been ', .ist now referred to by the hon.
Minister for Home Affairs clearly go to
show as to how the minds of the younger
generation among the Harijans and Girijans
have been working.

[The Vice-Chairman (Shrimati Purabi
in the chairj
ological aspect of this im- portai
.vhich is lurking in the minds
of caste lindus as well as Harijans should
also be considered. If a research has to be
made ,n this behalf; it is also welcome.

Accord ng to me, after the Constitution was
promulgated on the 26th January, 1950, the
word 'suitability' was invented as far as
services are concerned. This word
'suitability' has gaily hampered the progress
of Harijans and Girijans and has come in
their w;:y of entering Government service.
Though the Harijans feel confident of their
own ability, their own ace and their own
efficiency in the ield in which they are
sure of faring
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well and discharging their duties properly
and efficiently, the people or officers who
have to select them very often point out that
they are not suitable. As a matter of fact
article 335 of the Constitution contemplates
only efficiency in adminis-tion and
fulfilment of qualifications. These are the
two considerations which should govern the
eligibility of Scheduled Castes and Tribes to
Government service. A matriculate who has
40 per cent marks has to undergo a test if he
wants to become a second division clerk.
Though he passes the test, in the viva voce
test he will not be allowed to pass, the
simple reason being that he is not eligible to
get into the service because he is not suit-
able. Therefore, wh it I want to say is that
the only remedy lies in giving a greater
considertion, greater scope and greater
chances to these candidates who are
considered  ineligible and unsuitable
according to the estimate of the officers
concerned who think that though these
people are not suitable, they would become
suitable if proper op, urtunities are given to
them. At least this is true as far as the
Harijans and the G'rijans are  concerned.

Now, Madam, I come to the other aspect
of the question, the question of untoucha-
bility. Now, Madam, untouchability is being
practised between communities and com-
munities, between castes and castes and
between sections and sections. Why is it that
untouchability is so glaringly manifest or so
glaringly visible in -the case of the Harijans
and the Girijans only ? The Giri-jans are
kept in secluded areas and the Harijans are
always kept away from the main villages.
That was the reason why Mahatmaji had to
t; ke up the cause of the Harijans and startet'
living actually in. the bhangi colonies and
tried to live with them and understand their
feelings and also tried to make the other
Harijans know how to live in these colonies
and in the Jhonpris and he also tried to
enlighten them about the surroundings and
environments amidst which they were living
Sir, while the Mahatmaji drew the attentior
of' the people of the entire nation to fh<
conditions of these forgotten, forsaken and
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ignored people called the Harijans, I am
continuously in touch with the Harijans, with
the Harijan welfare work and also with the
caste Hindu people. Madam, the Government
has been doing its best. Indeed, they have
been trying to do more. But it is found that
though help has been given to these people, in
between there is some loophole and in the
middle there is so much of wastage which fact
is not given serious thought to. That is why the
problem of the Harijans and the Girijans could
not be solved in the way in which we want or
we desire.

Madam, I had the opportunity of being a
member of the Mysore Legislative Assembly
as early as 1952. I was the first to get the
Harijans some land. I got my father-in-law's
land sold and acquired other plots for the
purpose of formulation of a colony where all
sections of the Harijans have been housed. It
is a composite colony. There is also the
drinking water facility for all these people and
we have the improved systems of toilet there,
that is, we have the pit system there. I got
soacking pit system of lavatories dug in many
villages. This will work more effectively and
efficiently than the system in which the
scavengers have to carry the loads on their
heads. So, Madam, examples are there in
plenty of schemes worked out and
implemented and carried out fully. Therefore,
Madam, it is not difficult to see that some
measures are adopted to do better justice to
the Harijans and the Girijans.

Then, Madam, as far as the other questions are
concerned, the housing problem is there for
the Harijans and it is a problem which has
been tackled at wvarious levels and at
different times. And, Madam, a great deal has
to be done to achieve the target and to see that
the Harijans and the Girijans are housed
properly. Madam, whenever sites have been
distributed for Harijans and Girijans, the
Harijans or the Girijans have been forced often
to sell away their house sites for the caste
Hindus at cheaper rate. I Again, the same
crowd of Harijans come; j forward for further
acquisition of land I Therefore, it is
necessary for us to thinl
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seriously how far when once the Harijans or
the Girijans are given house sites their sites
should not be alienated for anybody ...
(Time bell rings). These sites should not be
alienated for a fixed number of years. These
should continue to be i the property of the
family for ever. If such a stringent measure is
brought, then only ! we can feel that whatever
the Government will do to house these house-
less people will be in their possession ; they
will be having at least the houses to live is
whereby they will have a better chance of
living. Thank you.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. P. S.
Patil.

ot e JtmowA atew (vErre) o
ITANTES WEIEAT, W wTE7 O mfeEe
i WY @At favmr & wfgsae 71 foE
ore gz #fq=mint giEqa ¢ ate =W 7 fued
fa=T v FE WEAT

goq 2 H e wfagi & wadear woa
2 stferor ¥ fy qarar & |1 1 Apv o sfem
AT & a7 ag aaeran 2 05 4 Sy oafr & fase
g0 Ard ¥ "y T7E-TIg W AATHT 9T AT
¥ wFE gu & | 07 FAT A qF w7 gl oy
AW AT WAT A AHTAT AT A 97 A7 A
frart & 3= aofas g0 & arey e ) o T
WATH TET AW AT ) A AT AT T Al § T
F uie mfgaeh oA oggwa w2
v &1 fare @@ At wml Fourer A
oAl & FOT AW WL sAg s= a0 &
4% 1 for wfearfaat & st & avr gpow Ay
Fg W aifAT WY dvg mAT HR oW
WA wak aql % sTa & 4t it W
WA U 3o qF 9qAr werey aA faar aar
i § qIg 7 2 FT TR A T AL g § A
g & A7) AT 3G ArAF & Fand @ e
q § g = owm omes da #,
arntfors W 7 AV wra ifs s i T mror 3
aq 9wz 77 fro g gu & | @A gw 3w o gur
& Fa%1 W< uw A1 faws e aga s 2,
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A WA AT ¥, 61 4G 3w aga v fedi ow
Faa TET 4F AT 3 YT A S AveT %Y
A1 & | 7w afrm ag g fF e #w
§arfa oz & warer &1 G2-ar G2 § o
? of g7 w1 o gwforw gur & oawewr
cfagr aga <oiwwrr 3 & s oW wng
T dra W FEET AE WTA wTAT AL
A g, Aftw oF A ag FE Al
fo zare Tw # wwAl & FOC A A FA
ur T %, SAW g W@ @Ewme aE gEn

| T AW W 12 AT wAT # wEEEE #
A den # W@, Afew ow & s0E
1 oam W O#1 m & W e Hen
aaAT §1 AT VET & 1 AW A gw avh A
Gz %7 3 % @ z%% fed, arew g mfe-
e | ag fem @ @ ofoms B O7 9w
afeor g wreET &1 gwT R ogw @En A
weAl ®1 AwATE F AW HOFAET W
GEEgET A wAeT W0 wE aw ¥ 99
Wy oy wfiwe § oofas At am-
faw v @ wdifen ATAE gwr L wAA
a1 g, waT gw gfagw &1 A, A1 29
gz qum fF gw @mi A weAr @1
w1 mwAl & wror @ oAt femar ) & 39
g &1 agar Jwm wEAr AwAr § oo
s el TRl W agh 9% g0 qRTE
srEl w qofam g1 o, W §w ani i
FIE ey SRTEANTA R WET QAT R
A% WE AT | A% T4 & A AOE & A9
UM qwE, I wwAl § oA wrEr
o wE fyar gad won & s q fawed
7 1 fwEl & anfreard weAl € oamE
- CEECIEEC I A C i L
F ITC 4N AT FT 4 I A F
A% ae ¥ wh @ afe T 9T
qAT 0 I3 gu wAw v ¥ fram faz
T oW A FA 9T ary g fe
o oot ¥ oW § g A gumsr
ae &1 o A A wwmaEr was q
i wgrrg ¥ I W ¥ omm ) o"E a9
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weAT ¥ ag ¥ 6 wbw wr o ar o |

A A9 o I 7@ § YT &t gy wnil
W Aen afEw @ omn g ow g @

sha%mﬁawgﬁﬁﬁ.a’gl

FM A KT AT ATAE O T wAWH]
G d wgdd A 9w faw af wie aEi
TRl %1 ga faar | v aw awifas da §
W1 ST FY ATHT FHT TE AT AT o
wfardz Wl wequar 1 B & A Y
T AW A Wi ol aw e g ¥ Al
HETA®E 7 €T THY g9 dr|l § | 30 349 §
. WETIeE ¥ T A1 aga wifww gl & ) s awy
gfagra & 1 war @Y e & v  wwAETT
& UL o g @ W7 S =R S AR
am o & Gwr & AT AT AOE A -
& qerT Tt sifEn | qaT waT i wgre
satfaan & 1848 # wizemsi & fav 517 1850
T WAl & (oo ene |l A HTd 3w wgat
uYe ufgarai & foer wiw g€ SEE aw
BUTER A awq & oo wgen gw 4 aga
Ffarr &7 | FER AR ATHE gEE T
#Y 7 qg ferw, ot 3w gw afsfaw g€ di
FaFT WA F ot e gur o smegfern
S{ Aw A I ST IEE a7 T
FHE ATE HITGIYL & WG WETOHA A WAl w7
ufes aredmr @wea T | 2o wrEsT
AT =7 wrd frar | SEE wepwEar T a1
% fou wgm Aud fFan g 97 @g3 & avmz
FAd g | sy Aed & g A1 gwEe-
T ger W AEr wArE fafrer 4, =R
waal & 5w 3w § gy wwton g 7,
71 Al & qefas o &) o F dw
fafreez drares s agasma g §1
g2t farsr-faer & g o & fo wfafaat s
T A & ) AT o g oang o #§ waroer W
T REIT WIGH AT TEATE | UF UGE 910
T 1 § 1 "t oy fgmgHl W T wle-
il 7 fum FT O woT & T3 & G
afa % faar | "iT go< wigi § w@an g, et
AT & AT A, qGT F FAT 8 HiA A7 F R
UF ®IF T AT K A0 @ Al we fgrgEi
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W fEEl #1 w9t g0 § aFr Ag W
fam 2 377 792 50 & vt wAr oEn ) gEwr
afor ag gwn f& d-are fag & 9= 16
W AT & 0 § WA | G AvE e
o N T | U TRt Zur 5T
g a1 e qwan giar & W7 T 3w wa
#, agt wferr wdwe s &, wrewr gt w9 g,
AT & g1 ST § | GF ag ware fae A
7T § WY A AW TG G § AT T 04T W
oy ¥y 9o i o gy arar 2 %W w1 WA qrEAT
& a1 TR WIESF SqeT w1 wiigy | qrwEr
£ S0 wE Hradl A w1 gurdr wure ddy s
efa aieft argdt & & wegwrar gt Zw &
EWW'WWWR@&W-
g A a9 A w AEd §, wra
&, gt A & fF aga g9 o o fow §
&1 wfew famdt =afem & feer it wrdr ot
#1 ¥ qg T g A a2

§ sowt ag o e § e gurt ot @ @
i<t & a7 auEe W o § 91 59 fig
ANT & arar wTed §, aF FTH A6 &4 29 | WA
¥ i A gene ud fawmr & S sfaee §
g aFT WS T FOT A1 § | § A @
AT 7€ | &Y dzifag o it degez 7R W
vreuE gTEeN W & WA & TG IA
AR st A ) e v S far
& equre § off woerX, Imm W I |fa
w7 & | A o9 aw aaA Agf §, ' A
¥ A g w8 wfees st @ 9E ¥
I Grez st w7 &Y T 9 whe s
art fgrgea we 8wl Wi wnfranfaat st
FTH F, TZ WHWE AT § | WAL T AT K 48
T Far 81 ar gark faal amgE g7 43 gu
£, 7w sy & OF v faw W aga g W W
1 79 2, a7 TAH AT FoAT Tgd #, AfeA

| & gawt g 5 S derwa 1 agwnh ¥

ag AT g v T & | e gfer & g Sy
der g v wifgy e g e faleT
giit, Ifea® wfaw Faim $1 Fgl § gaq AT

giit, g forg it o, <t § afads i ag @it
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[T dz v At aifza)

FTTAT 47 qGT Ay TR AW A7 AT afE
wrar tfrear ar afafmrs afar a5t 15 ufors
FTAE gk fw 3T | wfifema v e
AR AT 6 AEIREL F @E @A Al 98
#fr F a7 wrw, witE 17 gwnl ae y fosd
go & g wrfe o o YT wifo dlo U
Fq 3417 I "oy s arfzo 3am gy
# w7 gat & fam, gt & faw qa dar
g &1 =nfgn w7 aFen o FEr iR

Juewreaw (et g qeem)
uq AT FfAT ’

st qadaTe draveat qfew gy e
H W FTar oo

@A gy war @ g wifaw ofdfeafa
quel o gt dw ¥ @l e @
qad g Wt § e s w9
T R T | W AT W R A A
AW AT A AT § AT arwrarar
AT & A = WAl A Afemt 7§ g
T EW SEAT | THA AU AW T
oM, Fart w i s W

SHRI UMASHANKAR JOSHI (Nomi-
nated) : Madam Vice-Chairman, the Com-
missioner is neither himself, nor keeps us,
under any illusion. He candidly tells us that
villages in Mysore which gol prizes for anti-
untouchability turned oul to be villages
where untouchability was practised. The
Report says that in the yeai 1970-71 in
Gujarat prosecution under th«
Untouchability Act was launched only ir 94
villages out of 18,428. This also perhaps
should be taken with a pinch of salt looking
to what happened on the 2nd ol October this
year. On the very day ol Mahatma Gandhi's
birth, in the capital of Gujarat which is
proudly adorned witl his name, at a pooja
function some inci dent took place and it is
alleged that or the 3rd, the following day,
Harijans wen belaboured by Government
employees. W< are told that a police inquiry
has beer instituted. So, one would like to
wait foi the results of the inquiry.

[RAJYA SABHA]
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Meanwhile, may I refer to what Shri Dalpat
Shrimali, who is from the Sabarmati Ashram
and has a Ph.D. degree has to say in "Garud"
a magazine which he edits ? Two points
deserve the attention of the Home Ministry.
He says that the police station in the vicinity
of the place where the pooja festival was
taking place was locked on the 3rd. Perhaps
the 2nd was a holiday, a public holiday, be-
cause of the birthday of the Father of the
Nation. But the 3rd should not have been a
field day for certain bad elements. The other
point which he refers to, amongst several
others, is that the Legislature was in session
and Harijan Members were in town but it is
alleged that they did not move even their little
finger. I leave this sorry case at that with the
hope that at a proper time the Ministry will
get interested and look into such events.

As an educationist I have seen, at least in
the universities of western India, young boys,
7 boys of 17-18 years of age, raising their
voice against reservations for Scheduled
Tribe and Scheduled Caste students in the
medical colleges. People like me would like
to plead with them that we have done
injustice to them through the ages and where
is the harm if they get a little weightage for
admission. They are adamant. They say, this
should not be there. One is shocked at seeing
this cynicism at the age of 17.

Another source of tension in educational
institutions is the occasion when a student has
married or is about to marry an upper caste
girl. On such an occasion there, is a good deal
of tension and it ii very difficult for the
Harijan students to protect themselves. Such
situations are fraught with the possibilities of
violence and they explode off and on in the
campuses.

I have read the suggestions and recom-
mendations about the Tribal Development
Blocks. I do not know why the expenditure
on the Tribal Development Blocks was
slashed to less than one-half in Assam.
Meghalaya was provided for but even then it
fell from Rs. 73.5 lakhs to a meagre Rs. 30
lakhs in 1970-71.



193 RepSrt of Commissioner [20 NOV.

There was also a slashing down in the
expenditure in Maharashtra, Gujarat, Rajas-
than, Andhra Pradesh and other regions.
Nagaland, which had in the previous year
only 13 lakhs got 23 lakhs in 1970-71 and
rightly so.

In Gujarat the community development
schemes had proposed to spend 20 per cent
after roads and the actual performance shows
that only 7.60 per cent was spent after roads.
Of course, the remaining money was
reallocated and used in another manner. But
Gujarat happens to be hemmed in on one side
with long hill ranges and in a backward
region like Dharampur in Bulsar district, the
whole tribal population is cut off from the
rest when the monsoon is on. On the
otherside of Dharampur we have very good
roads leading to the neighbouring State of
Mabharashtra. 1 hope the last year's drought
has inspired the powers that be to do
something in the matter as early as possible.

The Scheduled Tribes are referred to in
our languages as Adivasis or Adimjati. If
that is so, they should be the inheritors of
India. And they are mostly landless. We

1973]

heard from the Home Minister about the
possibility of their getting precedence over
others in getting some pieces of land. The
Report tells us that there are 17.4 million
hectares of cultivable waste land in our
country and the Government has been able to
get a mere one million hectares under
possession,. I think there should be a drive
and this cultivable waste land should be
passed on to the landless as early as possible.

It is said, the first will be the last and the
last will be the first. But when? The Father
of the Nation suggested that the highest post
in the land should go to the so-called lowest.
It has not happened. In this House there is no
reservation of seats for the Scheduled Castes
and Tribes, but some day we might have a
Chairman from among them. At least either
of the two high posts should go to the so-
called lowliest.

For Scheduled Castes and 194
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If the officers refuse to accept water at
the hands of Harijans, the Ministers can set
an example. Gandhiji loved to go and live
with Harijans. In my part of the country in
the mid-fifteenth century, the high-casts
Brahmin poet-saint Narsinh Mehta, on an
invitation, went to the Harijans and when
the Brahimns mocked at him, he said in
reply, which in Hindi would be something
like T rrfl, T frg ft* MfTf 1?7n|S I' TO Let
the Ministers, when they arrive on the
scene, go and ask for water from the Harijan
houses. But they are surrounded by vested
interests, members of the Establishment,
sycophants and what not.

Can we not do something in the matter?
Reference was made to the caste system and
it was said that the caste system was
fastcrumbling. It appears that it is far away
from disappearing from the national life.
Lord Buddha ushered in a revolution in
favour of the lowliest. One of his out-
standing disciples was a sudra, but his re-
volution failed and the Establishment gol
the upper hand. After the advent of Islam a
stupendous wave of bhakti overran this
country and again there were hopes foi the
lowly people. Some of them rank among
the greatest sons and daughters oi this
country but again that revolution failed and
the Establishment won, the caste-system
became more rigid. After our coming into
contact with the West, libertarian and
egalitarian ideas came here and we thought
that a brighter day, a day of hope for those
who are the outcastes was round the cor ner.
But what a cruel irony of fate tha after oui
becoming an independent natioi our very
democratic institutions have givei a new
lease of life to casteism! The un touchables
and the Scheduled Tribes an a big chunk
and they have a weight in thi political life of
the country. The Prim Minister, he or she,
whoever it may be has to take note of this
fact that they hav an immense political
weight and the irony i that they are nowhere
in the life of tb country. Their political
importance is nc matched by their socio-
economic uplift.
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THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOPADHYAY) Please
finish now, Mr. Joshi.
SHRI UMASHANKER JOSHI Last

word, Madam. If this revolution in favour of
the lowliest fails for the third time in Indian
history, we will be nowhere as a people.
Gradually we have suffered a spiritual
erosion, but this failure may mean our
undoing.

Thank you.

SHRI SARDAR AMIJAD ALI (West
Bengal) : Madam Vice-Chairman, it is rather
a great pleasure for me to take part in this
debate with regard to this Report of the
Commissioner for Scheduled Castes and
Scheduled Tribes. I was very attentively
listening to the intervention made by the
Leader of this House, the hon. the Home
Minister and rather it will be a betrayal of
my conscience if I do not unfold the thinking
that took place within me. At that particular
moment I was recalling a few lines of the
great revolutionary poet Nazrul Islam. The
incident was as follows.

A grand feast was going on in a mosque.
All the mullahs and maulanas of the locality
had assmbled there and at that particular
moment or rejoicing one untouchable entered
that mosque and prayed for alms. The
mullah, the leader of the feast, said, you
untouchable, you get out. Why, asked the
untouchable. Did you pray, do you pray, do
you call your God, he was asked. The
untouchable said, no, and the reaction of the
mullah was that not only that he should get
out but he won't get any food and it is better
that he does not get any food. That
untouchable came out and said in very
beautiful four lines of Poet Nazrul Islam :

WeeT AU §F 99 {7 afea dma ay

a7 AT G A A ATt g

wafar s wfEs 9| 69 &0 ST
I have passed my eighty years of age and I
have never called, never approached, Oh, my
creator, Oh, my Lord, never for a moment
did you allow that I would not get food.
Therefore, at this particular moment
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when these Mullahs and these institutions
refuse to give me any food, because I do not
pray, because I do not surrender to you, my
creator, I invite Kala Pahad : You demolish
all these institutions from where touchability
and untouchability is being practised. 1 am
sorry to reiterate this sentiment of mine in
this august House only to react to the speech
which has been made at the time of
intervention by a great leader of this country,
the hon. Leader of the House and the great
Home Minister of this country. It is lip
sympathy which he simply unfolded in this
august House. Certain goodwill was
expressed in very good, beautifully coined
and chosen words, but the fact remains that
people of those communities, people of this
great country are still being subjected to
many atrocities and by whom? By our own
people. It is a great misfortune for this
country and for all Indians that though we
have come out successfully from the British
domination and exploitation and atrocities
caused by those who invaded us, it is really
an irony of fate for this nation to witness that
even after 25 years of our achieving freedom.
We, Members of Parliament, here debate and
take part in crying hoarse that some people of
our own country will have to be saved and
will have to be given protection from the
atrocities which are being inflicated upon
them by another group of people of this
country, I think the Home Minister of the
country was listening to certain very
passionate and pathetic instances that were
being referred to by my hon. colleagues here.
One instance was given mv my hon. friend,
Mr. Goray. Another instance was given by
Mr. Patil. I thought that at least the Home
Minister of the country in this august House,
after 25 years will act like a Kala Pahad and
give a call to the entire nation and to the
countrymen to stand side by side and put an
end to all these atrocities. I am sorry to say
that I did not find some such reaction. It may
be that some wise Member of this House will
put me to criticism only because being a
youngman I put my reaction in this way. I
find that these atrocities are going on. Even
when we are consider-
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ing the Report of the Commissioner and two
or three days earlier I read in the Times of
India that the same atrocities have been
committed in some parts of Gujarai. The
reply of the Gujarat Chief Minister in the
Legislative Assembly, Mr. Chimanbhai, was
only two persons were arrested, and that the
police was investigating into the affairs. How
long will you investigate these matters ? I do
not know whether these uptouchables, who
are still being subjected to this sort of
vandalism by the so-called touchables or by
the so-called upper class of society, will
definitely veer round, in order to give a call
for emancipation from these kinds of
atrocities.

Madam Vice-Chairman, in this Report I
find that certain very valuable suggestions
have been made by the Commissioner in
Chapter 2. Chapter 2 discusses the
educational development of this community.
First of all, I must sharply react to the use of
the word 'community' even after 25 years, the
fact remains that I have to use it. I would
have been much more glad if I were not to
use it. In Chapter 2 dealing with the
educational development of  these
communities, a very beautiful picture has
been painted. Of course, there is a certain
betterment in regard to the educational aspect
of this community.

The picture has been very nicely narrated
here. It has been referred by the hon*ble
Home Minister here that in the field of
education of these backward classes there is
definitely upliftment But the report shows
that the upliftment is only in the air.

With regard to enrolment in the middle
and secondary schools the data shows a sharp
decrease. Why is that so ? In my humble
submission to the Home  Minister
particularly, this sharp decrease is because
they are not in a position to pay for their
education in the middle and secondary
schools because they are not financially
sound. Therefore, not only that we should be
very much satisfied with this report, side by
side we have take into account the economic
and the financial aspect of these hrothren of
ours and judge whether
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they can take higher education in highei and
middle classes,.

The Commissioner has very rightly
mentioned here about the quantum ol
scholarship and certain incentives. The
progress may look satisfactory but in my
humble opinion it has to be increasec much
more so that the scourge of the age old
institution, this institution of casteisn dies out
at a much more faster speed otherwise the
danger which might arise one day cannot
simply be avoided.
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Madam, in the report the learned Com
missioner has shown the figures ol
admissions in Engineering and Medica
colleges. You will be surprised to noti that
after 25 years, although the Govern ment has
announced that there should t* certain
reserved seats in the Medica colleges, the
report of the Learned Com missioner shows
that there are seventeej Medical colleges in
the country in whicl there is no such
reservation. In certai Medical colleges
though there are reserv ations, actually the
reserved seats do no go to them. Sir, in the
capital city o Delhi in the Maulana Azad
Medical Collegi you find that some people
in the name o being Scheduled Castes and
Schedulei tribes have got admission.

Therefore, if the Home Minister say that a
very strong attitude and very stron; steps are
being taken, I am sorry I cannc accede to his
arguments, I am sorry cannot accept that
strong steps have beei taken in this regard.
{Time-bell rings Madam, I will finish. In
the engineerin colleges also, the same thing
is going or In this connection, I must submit
that th Commissioner has pointed out that
wit regard to admission in the medical an
engineering colleges, different medics
colleges and different engineering college
are adopting different types of eligibilit for
the Scheduled Caste and Schedule Tribe
students. In some colleges, if is 5 per cent;
in some colleges it is 45 per cen There is no
uniformity of percentage t marks all over
the country. This shoul be brought about
immediately That my submission.
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With regard to the service conditions,
many things have been said here. I will
simply draw your attention to page 18 of the
report. There the Commissioner has
mentioned the backlog in the services in
regard to the Scheduled Castes and
Scheduled Tribes. Although we say that there
is a gradual improvement on this score, you
will be surprised to find that on page 18 of
the Report, the Commissioner has reported
that in Class I there is a shortfall of 1,812 in
regard to the Scheduled Castes and 850 in
regard to the Scheduled Tribes. In Class II,
the figures are 1,891 for the Scheduled
Castes and 1,145 for the Scheduled Tribes. In
Class III, the figures are 1,440 for the
Scheduled Castes and 21,604 for the
Scheduled Tribes. May I ask the hon. Home
Minister why it is so? Is there any paucity of
these people to be given employment in these
particular cadres? I believe that it is not the
actual picture. The actual picture is that
people who are occupying the top positions
in these offices and who can deliver the
goods to these reserved communities, are
very touchy and I should say, they are not
even prepared psychologically to make any
room for these under-privileged classes.
Therefore, when the Home Minister says that
they are taking steps, may I ask the Home
Minister to make a probe into this matter as
to who are the officers who do not give these
opportunities to those to whom these
opportunities ought to have been given in
these particular services? (.Time-bell rings)
Just a minute, Madam. Therefore, this deficit
which is increasing at a fast rate should be
removed immediately. That is why I say that
mere lip-sympathy and sympathy expressed
in well-chosen and fine words will not do. In
this country I apprehend that you will be
inviting not one Kala Pahar but many Kala
Paharv

Now, with regard to funds for the
development and welfare of these depressed
classes, what is the attitude? The total Plan
allocation is very meagre, I should submit. I
have got statistics with me. The only
plausible reason that is being given by the
Government is that because of paucity
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of funds, they cannot allocate more funds for
the welfare of these depressed classes. Is that
the real position? I believe it is not the real
position. You have to consider the colossal
magnitude of the problem : 21.52 per cent of
the entire population of the country belong to
these depressed classes. If paucity of funds
can be taken as a good reason for not allocat-
ing adequate funds for the welfare of these
particular classes, then it would be taken as a
very good reason for others, too. But un-
fortunately that is not so.
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) Please
finish now.

SHRI SARDAR AMJAD ALI : Madam,
just one or two minutes more. Regarding the
Untouchability Offences Act, every day here
in this House we clamour that in some part of
the country or the other a certain thing is
going on. The Untouchability Offences Act is
there. I had made a suggestion in the Select
Committee, when the Criminal Procedure
Code was being amended, that the
Untouchability Offences Act should be
brought under the Schedule so that any person
committing the same offence under the
Untouchability Offences Act will be treated as
a habitual offender. In the Select Committee,
the  suggestion was  accepted, but
unfortunately when the Bill was presented,
the suggestion was completely omitted. I do
not know why it was done.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) . Please sit
down now.

SHRI SARDAR AMJAD ALI : Just a
second. When the Home Ministry says that it
is the social consciousness that will have to
be roused to stop these untouchability
offences, may I suggest that in order to rouse
the civic sense of the population, it is high
time that we imposed a punitive tax upon all
the people residing in the locality where an
atrocity is committed upon the Harijans?
Probably it is high time that we did so. I hope
that these ghastly  things, perpetrated
upon our
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brothers by our own people, will be looked
into with much more seriousness by our
Home Minister lest we should invite more
calamities all over the country. Thank you. 5
P.M.
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Yes, Mr.
Shyam Lai Yadav. Not here. Yes, Shrimati
Shushila Shankar Adivarekar.

SHRIMATI SUSHILA SHANKAR
ADIVAREKAR (Maharashtra) Madam
Vice-Chairman, while going through the
Report of the Commissioner for Scheduled
Castes and Scheduled Tribes and listening to
the discussions, it seems that it is very rarely
that any new proposal cornea up during the
discussions in Parliament. The same old
grievances are aired and the same old
remedies are proposed and suggested year
after year. The crux of the problem is not that
there has been no progress in the conditions of
the backward classes. But whatever progress
there is so far has beers entirely lopsided.
These days the problems of the Harijans are
going like communal virus mainly because we
have now placed a new emphasis on the
Minimum Needs Programme, better ag-
ricultural production and land reform legis-



205 Report of Commissioner

lation and so on. But, unfortunately, the
emphasis on these programmes not being
even, a very peculiar situation has arisen to
exploit the backward people, the members of
the Scheduled Castes and Scheduled Tribes
with the disastrous results like the Harijan
murders, assaults, raping of wom-men,
burning of houses, etc., which have
increased beyond proportion. I need not
repeat the grim picture of the disabilities
under which the Harijans continue to live
even today. They are denied the most
elementary amenities of life such as access
to the village well and such others, while, on
the other end of the scale are the columns
full of statistic figures showing how many
backward communities have secured jobs in
the Government service, showing how many
people secured scholarships and how many
secured employment in various fields and so
on. There is obviously something wrong
with the pattern of assistance which, instead
of relieving their hardships where &sy
acutely exist, helps in contributing more to
widen the social and economic disabilities
amongst the backward communities. In
many remote and rural parts of the country
they continue to suffer from many
indignities

[Mr. Deputy Chairman in the Chair]

that make a mockery of the law of the land.
It is not as if nothing has been done in this
field during the last 25 years or so. But very
much more remains to be done which
requires a speedy approach to this deep-
rooted social evil and it has to be taken up
by all of us. The Central Government just
leaving it to the States and the States in turn
leaving it to the districts which are less
concerned with this problem will not solve
this issue. The Centre has to take the
initiative and impress upon the States to be
more sincere in following it up. All
educational programmes are the real
corrective measures. But they have a
remarkable slow speed to achieve the
desired results and sometimes these
educational programmes, after raising the
expectations, bring the frustration when they
find no place in the society and so they are
apt to be more ungenerous
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towards the backward people with the result
that we find more of apathy on their part
towards the education resulting in children's
dropping out from schools and less literacy
amongst the adults. Measures to correct these
are more important than anything else. The
recommendations in the Report under the
present conditions are very important and are
to be implemented so as to ensure that the
benefits of all the proposed development pro-
grammes reach the weaker sections of society
with special efforts to bring them to the level
of others.
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Another thing that we require to do besides
the speedy implementation Sir, if we have to
implement these measures, is the firmness to
deal with all the overt practices of
untouchability and have more stringent penal
provisioas. More social welfare and youth
organizations should be involved to work for
the better education and social upliftment
programme, by providing extra impetus, by
way of financial aids, in full, without any
reductions, and more housing facilities to the
social workers and for their activities. Special
programmes for educating the women should
be undertaken. It is the work at the grass root
level which will help us more to achieve our
objectives.

One more point, Sir, is that the Com-
missioner should have more powers and
functions to play a more regular and active
role in trying to expedite the programmes. He
should take adequate measures to percolate all
the programmes and all the information down
to the beneficiary level. The very fact that
more than one-fifth of our total population
continues to suffer human indignities and
economic inequalities is a very sad affair in
our work in our outlook, in our planning and
ID our sincerity to our approach to the
problem to improve the conditions of those
unfortunate ones.

The Report deals with various suggestions
and recommendations on almost all the
aspects which can help to improve the
conditions of Scheduled Castes and Sche-
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duled Tribes. Let us hope that this Report will
at least make the Government take right steps
in the right direction to expedite these
programmes and make a proper evaluation of
the following actions.
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[ e g @) ) MR. DEPUTY CHAIRMAN : Now the
discussion on this subject is closed and
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aﬁ i LN . clock till eleven of the clock on
B AL ISLIER U LR (L R Wednesday, the 21st November,
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